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Triprtra Act No. 1 of 1976 

THE TRIPURA AGRICULTURAL DEBTORS RELIEF ACT, 1975 

AN 
ACT 

Bc i t  enacted by 111e Legislative Assembly of Tripura in !he Tweniy- 
sixty Ycar of the Repi~blic of India as follows : 

CHAPTER I 
Preliminary 

I .  ( I) This Act may bc csll led the Tripulna Agriculture Debtors Relief Short litlcand 

Act, 1975. cdcnt and 
conmcncement. 

(2 )  I t  cxtends lo the whole of Tripura. 

(3) It shall be deenicd to have conle inro force on and iiom the 
scvcnteentl~ day of Septernbcr, 1975. 

2. In this Act, unlcss the context oIherwise requires - 

(a) "agriculture" itlcludes horticul tul-e, forestry, rhc raising of 
annual or periodical crops or garden producc, dairy Farmins, 
pnul try [aiming, livestock brccdi ng, bees brecding, grazing, pis- 
ciculture and growing of fruits, vezerables and the like ; 

(b) "Civil court" Incans a Civil court within the meaning of thc 
Tripura (Courts) Order, L95O and includes Nyaya Panchaynts 
established undcr sectiori 42 oP Lhe Unitcd Provinces Panchayat 
Raj Act, 1947, as extended to Tripura, and includes also any 
court cxcrcising ;~ppellnte or I-evisional jurisdiction ovcr Civil 
Court ; 

(c) "Co-operative society" means it society registered under the 
provisions of the Tripur;~ Co-operative Societies Act, 1974 ; 



Explrrnatifln :- 

(a) 

"debt" mcnns iiny liability in cash or in kind securcd or 
unsecured dur from a debtor whether payable under a 
decree or order of any Civil court or orherwise and includes 
subject to [ l ie explanation to section 4 nlorlgage moncy the 
payment of which is  secui.ed by the usufructuary mortgage 
of immovable property but does not includc - 

Any sum due to thc Government, a Co-operalive Society, a 
local statutory nuthol-ity, or the L.I.C. , or a bank ; 

The word "Bank" means - 

A Banking Conlpany as defined in the Banking Regulation 
Act. 1949 ; 

The Slate Bank of India constituted under the State Bank 
of India Act, 1955; 

A Suhsidii~ry Bank as defincd i n  thc State Bank of India 
(Subsidiary Banks) Act. 1959 ; 

A corresporiding new bank consliluted under [he Banking 
(Acquisition and Transrein 01 Undertakings ) Act, 1970 ; 

The Agriculture Refinance Corporation consti tutcd under 
thc Agricullural Refinacc Corporation Act, 1963 ; 

Any orher banking or Financial inslilution notified by thc 
S ~ a l e  Govel-nmcnt in  Ihe official Gazertc ; 

L n l ~ d  rcvenue or anything recoverable ;IS an  arreal- of 
rcvcnuc ; nr 

liability arising out of breach of trusr, or law in respect of 
wages or I-etnuncration, or in respect o i  maintenance of any 
rent due, or i n  rcspccc of any propeinLy lel out to a debtor ; 

"dcbtol-" Itleans i~ t l  individual or an undivided Hindu frull- 
ily who is indebled and belongs to any of the following 
categories, namely - 



(i) marginal farmer, 

( i i )  small farmer, 

share-cropper, 

landlcss labourer, and 

rural artisan ; 

"Car~nel-" mcans il persun who is engaged in agriculture ; 

"landless labourer" means a pcrson who does not hold any 
agricullural land and whose principal means of livelihood 
is manual labour on agricultural land ; 

"marginal farmer" in relation to a person not belonging to 
Scheduled Tribe ineans a farmel- who owns land measur- 
ing not more than one hectare and in relation to a person 
belonging to a Scheduled Tribe means a filrmer who owns 
land measuring not more than two hectares ; 

"rural artisan" meiins a person who does not hold any agri- 
cultural land and whose principal me;rns uC livelihood is 
production or repair of traditional tools, in~plements and 
other arlicles or things used fur ilgriculturc or purposes 
ancillary thcrcto and also a person who normally earns his 
livelihood by prnclising a cralt eitllcr by his own labour 01. 

by the labour of the members of his family in [he rural 
area. 

"share croppcr" n~eans a person who under the system gen- 
erally known us adhi ; barga ; bhag or any other rerm culri- 
vatcs the land of any person on cnndilion of clelivering a 
sharc of the produce of such land to that person ; 

"small farnmr'l-" in I-elation to a person not belonging to Sche- 
dulcd Tribe means n farmer who owns land measuring more 
than one hectare bur less than two hectares and in relation 
to a person belonging to Scheduled Tribe means a farmer 
who owns land measuring morc two hecrares but than four 
hectares ; 

"Oft'icii~l Gazelte" means thc Tripura Gazette ; 

"prescribed" Incans prescribed by n~les. 



CHAPTER n 
Discharge of debt and consequence thereof 

Discl~argc 
oldcbt and 
cunscqucnces 
Ihereab 

3. Notwirhstanding anything conraincd in any orller law for the time bc- 
ing in force o r  any contract or other instrument l~aving force by vir lue  of any 
s u c h  law, and save as orherwisc cxprcssly provided in this Act, [he conse- 
quences as hercinaficr sct fort11 shall, wilh efCec~ from the date of comrncncc- 
mcnt of this Act, namely - 

(a) every debt advanccd before the comnlencemenl of Lhis Act 
including the amounl olinreinesL, if any, payable by a dcbror 
to a creditor shall be deemed to bc wholly discharged ; 

(b) no such debt due from thc debtor shill1 be recovefitble rrom 
him or from any rnov;~ble or immovable properly belong- 
ing LO him, nor shall any such properly be liable to bc 
attached and sold or proceeded against i n  any Inanncr ill 
the execution or any decrce or ordcl- rclntirlg to such debt 
against l~inl ; 

(c) no civil court sh;~ll entertain any suit, appcal, or procccd- 
ing against ir deblor for [he recovcry of any amount ot'sucl~ 
debt including interest if any : 

Provided {hat where a suit, appeal, or proceeding is insriruled jointly 
against n deblor and any orhcr person, norhing in [his clause shall apply to the 
mzlin~ainability of a suit or proceeding in so far as it  rclatcs to such other 
person ; 

(d) all suils and proceeding (including appeals, revisions, 
attachment or cxccution PI-oceedings) pending on thc datc 
of commcnccment uf [his Act for [he recovery of any such 
dcht against a debtor shall abatc : 

PI-ovided that nothing in this clause shall apply lo a sale which has 
bcen confirmed before the commencement or h i s  Acl ; 

(e) cvcry debtor undergoing de~ention in n civil prison i n  
cxccu tion of any decree for lnoncy passcd against him by n 
civil courl in respcct ofauy such debt shall be released ; 



(f) cvcry property pledgcd by a debtor shall, on the commeIlce- 
inent of this Act. stand released in iavour of such debror, 
and the CI-editor shall be bound to return chc same to the 
deblor forthwith. 

Explm~ation - I. For the purpose or [his Chapter debtor means a landless 
labourer, share cropper, mal-ginal farmer ; and rural artisan whosc allnun1 
incomc does not cxcccd Rs. 2,4001- pcr annurn. 

Exylanatior~ - 11. No~hing in this section shall be construed lo enrirle any  
debtor to n rerund of any par1 of a deb1 already re-paid by him or recovered 
from hirn bcfore thc commcncemenc of this Act. 

CHAPTER In 
Moratorium 

4. (1) Notwithstanding any thing contained in any other law for the time ~ ~ 4 ) r d ~ ~ ) ~ " ~ l l .  

being in force or in any contract other instrument having force by virh~c of 
any such law, every debt due from any debtor including the amount nr inter- 
est, if any, payable on such deb[, shall not be recoverable iron1 him or from 
any movable or irnmovablk properly belonging to him, nor shall any such 
propcrty bc liable to be attached 01- sold or be procecdcd against i n  any man- 
ncr i n  thc cxccutio~i of any dccrcc or order relating to such dcbt, for a pcriod 
of onc yew from the cornrncnccmcnt of this Act. 

(2) The State Government may, by notification i n  the Official 
Gazette, extend the period referred to under sub-sec~ion (1) for anotl~cr ycar. 

Explar~at io~~ - For rhe purpose of this secrion rhe word "debr" does not 
include the mortgage money rhe payment of which is secured by the 
usufructuary mortgage of immovable property. 

CHAPTER IV 
Procedure for settlement of debls. 

5 .  The State Government may, by notification in the Official Gazctte, Establishmcnl 

establish for any area specified lherein a Tribunal consisting of a solc ~ncm- of'lkibunal. 
ber who shall be a revenue officer not below the rank or Cir-cle Officer hav- 
ing jurisdicrion over that area. 



Applimliorfor 6. (1) A debtor or his creditor may make an applicnt ion for the settle- 
of ment of his debts to the Tribunal established for an area in which he ordinar- 

d&L ily resides, within such time as may be prescribed by the  Government. 

(2)  Every application made under sub-section (1) shall bc in writing 
in the prescribed form and shall be signed and verified i n  the prescribed 
n ~ a n n e r .  

(3) Every such application shall contain lhe following particulars, 
nan~cly  :-- 

(a) thc name and address of the applicant ; 

(b) [he amount and particulars of all debts with the name and 
address of the creditor or debtors, as the case may bc ; 

(c) the pilrticulars of debtor's propertics both movable and 
immovable with estimated present market value thcrcof, 
and of any pledge, hypotheciltion, mortgage, lien or chnr~e 
as security subsisting thereon in the case of an application 
from a debtor, and particulains of debtor's such properties 
both movable and immovable as pledged, hypothecated or 
mortgaged to the creditor i n  the case of applicarion from 
[he creditor ; 

(d) the particulars of the docun~ents evidencing or proving [he 
existence of the debts enumerated i n  the applica~ion ; 

(e) Lhe number and year of the suit 01- proceeding with thc nanne 
or [ h e c i v i l  court, if such suit or  proceeding is pcnding 
before that Civil court i n  respect or debcs enumerated in 
the application. 

Assigncerrorn 7. No applicariou shall lie under section 6 for settlement of any debt due 
nondcbtor no1 
enl i l ldto  Prom EI dcbtol- to whom such dcbt has been transferred or assigned by any 
bcnefil of this person who is not himself a debtor. 
Act. 

Applic-dtinn 8. ( 1 )  If any debror and any or all of his creditors, before thc making of 
f~rrcurrrding any application under section 6 arrive at a settlement in respect of  any deb1 
sctllcmcnl. due by the debtor ro the creditor, the deblor or any of the creditors may, 

within thirty days from the datc of such sectlcment, n u k e  an application to 
the Tribunal for recording such settlement . 



(2) Every such appliciition sliall bc in the prescribed for111 and shall 
be signed and verified in the prescribed manner. 

(3) On receipt of such application rhc Tribunal shall, after giving 
notice to the creditor or the debtor, as the cnse niay be, and ~ ~ f t e r  making such 
enquiry as it  thinks fit, if it is satisfied tha~ the sctrlenlent arrived at is bonafide 
and voluntary and is no[ made with intent to defeat or del;~y any of thc crcdi- 
tors of the debtor, and is in the jnlerest of the deblo]; record sucli settlcmcnt 
and certify thc samc. Every such settlement so recorded and czrli fied shall 
be binding upon [he pal-lies there10 ilnd shall  not be reopened. 

(4) After the Tribunal has  rccorded and ccrtif'ied a settlement under 
sub-seclion (31, the Tribunal shall call upon the debtor to makc a deciararion 
whether there are any other debrs due by the debtor which are not included in 
thc scrdcmcnt. I f  the debtor makes a declara~ion that there are no sucli dcbts, 
thc Tribunal sliall pass orders in [ems of such se~rlement. 

( 5 )  II the Tribunal is satisfied, after recording such selilement, that 
(here are other debts due horn the debtor which arc not included i n  the settle- 
ment, the Tribunal shall treat the application made under sub-scction ( 1 )  as 
ill1 npplicatiorl for scttlernent of debrs under secrion 6. 

9. Nolwirhslanding anything con tai ncd in the procccdi ng sections, if dur- Seitlerncnt 
ing the pendency of pinoceedings bcforc the Tribunal or the Appella~e ~ ~ ~ " , c y u l  

Autho~~ity, ns the case may be, a settlemcnt is arrived at bctween a deblor and proceedings 
all his creditors and ii'che Tribunal or the Appcllatc Aurhority, as the case berOre 

lhbunal. 
may be, is satislied lllat the settlement Irns bccn madc by thc dcbtor voluntar- 
ily and is for his benefit, such Tribunal or Appellate Authority, as the case 
niay bc,  nay pass orders in terms or such sertlement. 

10. Where Lwo or more applications for settlement of debts under section Consolidalion 

6 are p~~esented by or against samc debtor, all such applications shall be con- "pl'Uc"tions. 

solidated. Where such scparatc applications are presented by or against joint 
debtors, all such applications shall be heard together. 

11. On receipt of lhe application undcr section 6, rhc Tribunal shall - Scrvice uf 
notice on 
debtors and 

(a) give notice to rhe debtor (unless the debtor is himself an crcditorslo 
submit applicant) and to every creditor (other ban the creditor ,ht,,,,i,,, 

who is himself an applicant) whose name and address are dcbls. 
given in the i~pplication , and 



(b) cause the copics of the notice to be affixed on [he 
notice board of the offices of Tribunal Tahasildar and 
Gram Panchayal having jurisdiction over the respec- 
tive areas in which the debtor ;inrl each of the credi- 
tors ordinarily reside, 

requiring the debror and all crcditors lo submit- a statement in the prescribed 
form wilhin one month from the dale of the scrvjcc of the nolice or affixation 
oi the notice on thc Noticc board whichcvcr is later : 

Provided thal iC the Tribunal is  snrisfied that the dcbtor or  he crerli~oc 
is for good and sufficient cause unable to comply with the norice within the 
lime specified therein, i t  rnay extend the period for rhe submission of  the 
statement. 

Debkin re- 12. Every deb1 clue horn a debtor in respcct of which no applicalion has 
been made under section 6 within [he rime prescribed under-the said section which nu 

application 6 or in respect of which no applicarion for recordir~g a settlement is made 
lur under section 8 within the period specified in the said section 8 and every nieni is 
lnade to bc deb[ due Crom such debtor in respect of which a slatemeilr is not subrnittcd to 
void the Tribunal by thc CI-cditor in compliance with the provisions of scction 11, 

shall bc cxtinguished. 

Duliesof 13. ( 1 )  Every debtor by or against whom an applicarion is made under 
dcYomand sectiun 6 or who is a party to an application made mder section 8 shall pm- crcditnrs. 

duce all documents iricluding books of accounts, submit lo such examination 
in respecr of his property and his creditors, and attend at such time before  he 
Tribunal as may be ~~cquired by the Tribunal. 

(2) It shall be the duly of every creditor to produce such documents 
including books of accounts, tn submit to such examinalion and to supply 
such information in respect of the debt due to him by the debtor ;md the 
securities held by him as may be requircd by the Tribunal. 

Polversof 14. (1)  The Tribunal shall tix a datc for hearing of the application under 
lkibunalLo section 6 on the dale so fixed shall call upon the applicant and all his credi- 
elTecl 
setllemenl tors or debtors, as the case may be, to explain their respective cases regard- 
andlodecide ing each deb1 and shall use its best endeavour to include thcrn to arrive a1 an 
disputesas amicable settlerncn~, and in such settlenlent is arrivcd at, the tribunal may 
to exislencc ur 
mounlurdrbt pass orders in tcrnls of such settlement. 



(2) If therc is a disputc as to thc existence or the amount of the debt, 
the Tribunal may decide the dispute and determine its amount afier taking 
such evidence as i t  considers necessary : 

Provided that a decree of a Civil Court relating to il debt shall be con- 
clusive evidence as to the existence and amount of debt. 

15. (1) In  making settlen~ent of debts by the Tribunal, no n-editor shall Mfimum 
be allowcd a greatcr amount in satisfaction of both thc principal and interest mOunL 

allowable in 
of adebt than twice the amount of the principal and accordingly - selllemen t of 

a debland 
(i) if, in the course of [he proceedings before the Tribunal it is p o ~ ~ o r  

found that any of the creditors has received from his debloin Wibunalin 

twice OF more than twice thc amount of the principal in rcsPL'C1 

cash or i n  kind, the Tribunal shall pass ordcrs that the debt 
lhercol: 

shall be deemed to havc been fully discharged and shall 
declare that the debtor shall from the date of the order, be 
in lawful possession or the property secured for the debt 
that is deemed to have been discharged ; 

(ii) II, in the course of such proceedings, i t  is found that with 
respect to any debt, the amount received in cash or in kind 
by the Tribunal shall pass orders [hat only such amount as 
together with the amount already so received, wil l  be equal 
to twice the anlounr of the principal, shall be repayable 
with respect to such debt. 

Illustration. 

(1) A has borrowed n sum of Rs.1001- which with interest has 
accurnulaled to Rs.1501-. If A has repaid Rs. 1201- he is liable to repay only 
Rs. 301-. 

(2) AhasborrowedasumofRs.1001-whichwithjnteresthasaccu- 
mulared to Rs. 2501- and accordingly ; 

(a) If A has repaid Rs. 2001- or more his debt stands redeemed, 

(b) lfAhasrepaidRs.1601-heisliabletorepayonlyRs.40/- 
for redemption. 



(2) No creditor shalt be allowed a higher rate of interest than thc agreed 
rate of interest or rhe rate of interest as may be fixed by the State Government 
under seclion 25 of the Bombay Money Lenders Act, 1946, as extended to 
the State of Tripurn, whichever is less. 

Appeal from 16. (1) Any person aggrieved by any order of the Tribunal under sub- 
wdetor sections (3) and (4) of section 8 ,9 ,  14 or 15, may within thirty days from the 
ll-ibunal. 

date of the order, appeal to the District Collecior : 

Provided 1hal no appeal shall lie against any order of [he Tribunal if the 
amount o l  the claim is lcss than rupees one thousands or such othcr surn as 
may be specified in that behalf by the State Government by a notification in 
the Official Gazette. 

(2) Subject to the provisions of section 17 the decision of the Tribu- 
nal where no appcal is filed and the decision of the District Collector where 
an appeal is filed, shall be final and shall not be questioned in any court of 
law. 

Revision. 17. The Revenue Commissioner may within three months from the date of 
the order passed under this Act either suo moto or an application, call for and 
examine the record of any proceeding relating to such order for the purpose 
of satisfying himselFas to the legality or propriety of the order and may pass 
such order thereon as he thinks fit. 

Settlement 18. Every settlement of a debr due from a debtor to any creditor, which is 
this not certified by the Tribunal under-section (3) of section 8 or in respect of the 

Act to be settlemen[ of which no order hits been passed under sub-section (4) of sec- void. 
tion 8, 9, 14 or 15, shall be void and shall not be recognised by any Civil 
Court lor any purpose whatsoever. 

CHAPTER V 
Miscellaneous 

l'ribunal to 19. Every Tribunal shall have for thc purposes of [his Act, a11 the powers 
have ccrlain of a Civil courl while trying a suit under thc Code of Civil Procedure, 1908 i n  
Po or relation to the following mactcn, namely - 
Civil Court. 

(a) summoning and enforcing the attendance of any person and 
examining him on oath ; 



(b) requiring the discovery and production of any document ; 

(c)  taking evidence on afidavits ; 

(d) requisitioning any public record from any court or of f~ce ; 

(e) issuing commission for inspection of property or for 
examination of witnesses ; 

(f) inspection of property. 

20. Every order of the Tribunal recording settlement of debt under sec- ordcrofa 
tions 8, 9, 14 or 15 subject to appeal and revision, shall be deemed to be a Tribunalsubjecl 

lo appeal and decree within the meaning of clause (2) of section 2 of  the Code of Civil 
Procedure, 1908 and may be pur to execution i f  necessary, througl~ a Civil have Lhe effect 

court of competent jurisdic~ion. or a dccree or  a 
Civil Court. 

2 1. No Civil court shall entertain any suit or proceeding against a debtor Jurisdiction of 
for the recovery of debt within thc rncaning of this Act or any portion thcreof Civil Courts 
or any interest due thereon after the commencement of this Act. b a d  

22. (1  ) 1f the T1.i bunal on receipt of the application under section 6 or 8 Stay of pending 

finds that a suit or proceeding is pending before a Civil court in inespecl of suils or other 
such debts as enumerated in application under section 6 or 8, il shall send prweedinks 
intimation of such application lo such Civil court. and their 

disposaI. 

(2) During the pendency of an applicarion, appeal or revision before 
the Tribunal, District Collector or Revenue Commissioner, as the case may 
be, in relation to the settlement of any debt, any suit or proceeding before a 
Civil court in respect of such debt, shall not be proceeded with until and 
unless the application, appeal or revision has disposed of. 

(3) After the final disposal of the application, appeal or revision, as 
thc case may be, as referred to in sub-section (1). the Tribunal shall send a 
copy of the final order regarding the settlement of debt under this Act to the 
Civil court before which the suit or proceeding in respect of such deb1 is 
pending and the Civil court shaII pass the decree or order, as the case may be, 
in terms of the order of settlement of the debt which shall form par1 of the 
decree or order, as the case may be. 



I'cnalty for 23. (1) Wl~ocvcl- molests, or abets the molcstntion of, a dcbtor for thc 
nll)'cstation. r-ccovcry of a debt by him to a creditor shilll, on conviction. be punishable 

wit11 imprison men^ or eirher description which may exrend to one year or 
will1 fine ~ v h i c h  may extcnd to rupees two thousand or wirh both. 

Explniratioil - For rhe purposes of this section a person who, with inlent to 
cause nnolhel-person to abstain from doit~s any XL which he has a righl to do or to 
do any act which he has a righr to abstain iron1 doing-- 

(;I) obstructs or uses violencc to or intimidates such othcl- 
person, or 

(b) pcrsisteu tl y follows such other person from placc to placc 
or intefeines with any property owned or used by him or 
deprives him of, or hinders him in, rhe use thereof, or 

( c )  toi rers near a house 01- other place where such or her person 
resides 01- works, or carries on business or happens to bc, 
or- does any act calculated to annoy or intimidate such other 
person, shall- bc deemed LO molest such other person : 

Provided that a persvn who goes to such house or place in order merely 
to obtain 01- communiuare information shall not be deemed to rnolesl. 

~ c n c r d l  24. Whoever Tails to comply with or acts in conrravention of any provision 
pmvisiun of this Act or any rule nlade thereunder shall, i ino specific penalty has bcen 
regarding 
penallics. provided for in the Act, be punishable with imprisoilment which may extend 

to one year 01. with line which rnay extend to rupees two thousand or with 
both. 

Ccrlain 25. Notwithstanding anything contained in the Code of Criminal Proce- 
oftcncctobc durc, 1973, offences punishable under this Act or any rule made thereunder 
cognim hlc. shall be cogniz;~ble. 

26. N o  suit, prosecution or other lcgal proceeding shall l ie against the 
Government, any oilicer of the Government, a Tribunal or the District 
Collector or Ihe Revenue Co~nrnissioner ior anything which is  in good Faith 
done or intended to be done i n  pursuance of this Act or any rule made there- 
under. 



27. Notwithstanding anything contained in any other law for the time Period of 

being in force, wher! thc period of limitation is calculated for any suit, limitation. 

appeal, proceeding or application, or for execution of a decree, the period 
during which any person was debarrcd from instiluting such suit, appeal or 
proceeding or making such application or executing such decree shall be 
excluded. 

28. A dcbtor shall not be liable to pay intercst upon any loan during the Remission 

period for which no suit, appeal, or proceeding could be instituted or appli- 
cation made for recovery of thc loan or for execulion of a decree in relation 
tlicrc to or for which a suit, appeal, application or proceeding for recovery of 
the wils staycd. 

29. ( 1 )  The State Covernmenl may. by notification in the Official Lo 
make rules. ~ a i e t t e ,  make rules for carrying out the purposes of this Act. 

(2) In particular and without prejudice to the generality of the fore- 
going power, such rules may provide for - 

(a) the form o f  application to the Tribunal ; 

(b) the form and manner of service of notices ; 

(c) thc fces payable on applications and nppcals ; 

(d) recording of evidcnce and marking of documents by the 
Tribunal ; 

(e) the registers to be maintained by the Tribunal ; 

(F) the procedure 10 be followed in appeals and  revisions 
undcr this Act ; 

(g) veiniljl ing Ihe sufticiency of the security offered for the grant 
of loans ; 

(h )  thc manner of recovery of loans and othcr sums Prom 
defaulting debtors by the State Government on lines simi- 
lar to provisions for recovery of arrears of land revcnue ; 



( i )  any o111er matter which h;ls to be or may be prescribed 

(3) Every rulc made by the State Government under this Act shall be 
laid, as soon as may be afier i t  is made, before the State Legislative Assem- 
bly, whilc i t  is in session, for a tola! period of iourtccn days which may be 
comprised in one session 01- in rwo or more successive sessions, and ifi he- 
fore the expiry of thc scssion in which i t  is so laid or the session irnmcdiately 
following, [he Legislative Assembly makes any modification in  thc rule by 
way of amendrncnt or repeal. thc rule shall chcreafter have efect only in such 
modificd form or be of no cffcct, as the case may be ; so, howcver, rhat any 
such modification or I-epcal shall be withour prejudice to dle vatidity of any- 
thing previously d o ~ c  under ihat rulc. 

Kcpcal and 30. ( I )  The Tripura Agricultural Debtors Relief Ordinance, 1975 is 
savings hereby repeated. 
Ordinance 

No.20f 1975. (2)  Notwithstanding such repeal, anything done, any action taken, 
all no~ifications published, powcrs conferred, forms prescribed, orders, rules 
and appoinlments made t~nder the said Ordinance. shaH be deemed, rcspec- 
tively to have hecn done, Lakcn, published, cotiferred, prescribed or made 
under the corresponding provisions of this  Act as if this Act had come into 
force on the seventeenth day of September, 1975. 
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